IN  THEZ CINTRAL ADMINISTRATIVE TRIBUNAL

PRUNCIPAL 8 ENCH |
NEd DILET %&

U.he Vo, 1692/91 | Date of dscision 6,12,1938

Hon'ble Shri §.R. Adige; Member {(a) _
Hon'ble Ur.s. Vedavalli, Member (J) -~

Shri P.K.Sharma

S/O Shri ReS, Sharma,,

Commercial Inspector

Central Railuay Bombay

presently uorklng as IHVBStlgdtan
’ InspestpriVigilance),

Railuay Board, Rail Bhauan,

Neu Delhi.

' ' ’ *ss e AppliCant
(By Advocate Sh.B.S. Mainee) %

Vs,
T Union of India s Through

° " The 3eor gtary, . o
(¥ . Mlnistry of Railuays, . o g
Rail Bhazuan, Neuw Delhi,

2. Ths General Manager, .
Central Rallwazy Bombay V.T,
Bombay, .

3, The Divisinnal R

ray Manager,
Central Railuay, ln

alluy
Sh puUT, < P

' : eev. -Espondent s
(By idvocate Ms B.3unita Rao J.

0 RO ER {ORAL) .
R

(Hon'hle Shri S,R.-Adigze, Member {A)

Both caunsal concede that ”on,quGHt to issus
¥ ‘ Respondents order dated 27.11.1956, the applicant’s ss ﬂlﬁf:g
has bzen re-fixsed from 1.1.13984 onyards,

2, Copy of ‘the said order datad 27.11.1396 is taken on
record,
3. Applicant nouypesss for a1l conssquential benefits
. ‘ consequent to refixation of seniority including promotion
and pay fixation to higher grades from the dates from yhich
onel 7,
his juniors yere promoted maedesstbag payment of arrears,
dy Respondents ars dirsckd to grant the applicant, the
conseguential banefits yhich yill flou Trom orders datsd

27,11.1996 as adnissible under the nu}”s/lnstruotlans en tha
subject,

5, oA is dxsuosed of as abovu. No costs,
J\wa\/\ ,f/
(JoRo l

\Dr.h. eraualll)
Memb ar{ J} Memb ar{ 1)

sk . ‘ N,




